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Shri Vishram Prasad: May I know
from the hon. Minister whether any
similar scheme is also there for the
eastern districts of U.P. for removing
the poverty there?

Mr. Speaker: That is not relevant
here.

Shri Bhagwat Jha Azad: DMay 1
know if any assessment has been made
as to how for this expenditure of Rs. 53
lakhs is commensurate with the pro-
duction in this field?

Shri Kanango: Yes, Sir. The pro-
duction figures are obtained from the
State Governmz=at i the production
figures are going up. To relate  a
particular investment in the particular
year is not easy. The cumlative
effect of past investments and  past
operations has got to be taken into
account. Therefore it will not be cor-
rect to relate any investment -elating
1o any production.
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Shri Kanungo: Commensurate with
the availability of resources the eflort
always is to provide for the amount
which can be effectively spent by the
State Governments. These matters are
discussed by the Planning Commission.

Dandakaranya

*#772. Shrimati Renu Chakravartty:
Will the Minister of Works, Housing
and Supply be pleased lo state:

(a) whether it is a fact that more
than 650 refugees who went to Mani-
pur and have to date received ncither
homestead plot, nor cultivable land,
have applied to go to Dandakaranya;

(b) whether it is a fact that they
have been refused to be taken to
Dandakaranya;

(¢) if so, why; and

(d) what alternative rehabilitation
they can get?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanns):
(a) to (d). These are unsponsored dis-
placed persons most of whom had mig-
rated to Manipur many ycars ago.
They have been carrying on their hive-
lihood so long without any aid - {from
Government and could not be con-
sidered for rehabilitation benefits after
the lapse of all these yvears.

Shrimati Rena Chakravartty: Is it
not a fact that these refugees have
been applying for benefits long before
the closure of the department in
Manipur itself and even at the time of
the closure they had made many re-
quests to Governmani? Why are they
now being excluded from being con-
sidered as refugees who are within the
residuary problem?

Shri Mehr Chand Khanna: The total
number of refuges who came to Mani-
pur is roundabout 2,000. I have beem
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there myself and I have looked :into
the problem on the spot. The rehab-
ilitation of those families, according to
me, has been properly implemented
and completed. This department was
closed in Manipur in about 1957, that
is, five years ago and we arz not
taking into consideration any unspon-
sored family that might have come
earlier or afterwards for the purpoee
of rehabilitation.

Shrimati Renu Chakravartty: These
families are not unsponsored families.
1 do not know what the rieaning of
‘unsponsored family' is. But since they
are refugees and have asked f{or re-
habilitation benefits and since even
today they have not received an inch
of homestead land or plot, why can
they not be taken to Dandakaranya
at least if no land can be given to
them in Manipur?

Shri Mehr Chand Khanna: Un-
sponsoreqd families are those which are
not sponsored for the purpose of mig-
ration. The second thing is that they
have not applied for any rehabilitation
benefit. The question now asked is not
about their rehabilitation in Manipur
but whether these families can b2 sent
te Dandakaranya for rehabilitation.
My reply is in the negative for the
obvious reason that we have opened
Dandakaranya only for displaced per-
sons who are in camps in West Bengal.
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Shri H. P. Chatterjee: Is it a fact
that these refugees repeatedly asked
for homestead land and land for culti-
vation but they have not been pro-
vided with that? Now, on top of that
how does the Government say that they
wil] not be settled in Dandakaranya?
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Mr. Speaker; That will be an argu-
ment.

Shri H. P. Chatterjee: It is a fact that
they have asked for it. I know it. It
is from my personal knowledge that 1
say that they have asked for land and
rehabilitation grants but they have not
been provided with that.

Mr, Speaker: Can it be said here
that the hon. Minister's gtatement is
wrong? If he can provide me with
some proof, I wil] send it on to the
hon. Minister and ask him as to why
that statement was made. But when
the hon., Minister make a statement
here we have to accept it

Shri H. P. Chatterjee: It is within
my personal knowledge. I know tnat
these people have come a; refugees.

Mr. Speaker: If he can convince me
that he has some proof, certainly ¥
will ask the hon. Minister to explain
it. )

Shri Narendra Singh Mahida: May
1 know whether there is any room for
further refugees in Dandakaranya and,
if there is, how many more refugees
can be put there?

Mr. Speaker: We are not discussing
Dandakaranya today.

Shrimati Renu Chakravarity: May I
know whether Government proposes to
give rehabilitation benefits to any of
the 650 refugees who are proved to be
bona fide refugees who have come over
and fulfil all the rules which enable
them to get benefit? Whether it is
given in Manipur or in Dandakaranya
or in any place, we have no quarrel
with that.

Shri Mehr Chand Khanna; Rehabili-
tation cannot be a continuing process.
These gentlemsn nave been there in
Manipur for the last fifteen years and
have been able to look after them-
selves. We are not going to change
that after fifteen years and give them
rehabilitation.





